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13.10 brs.
PAPERS LAID ON THE TABLE

NoOTIFICATIONS UNDER ALL-IND1A
SrxrvicEs Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
I beg to lay on the Table a copy each
of the following Notifications (Riuck
and English versions) under suh sce-
tion (2) of section 3 of the Al India
Services Act. 1951:—

¢1) The Tndian Adminlstrative Ser-
vice (Fixation of Cadre
Strength) Eighth Amendment
Regulations, 1873, published in
Notification No. G.S.R. 383(E)
in Gazette of India dated the
7th August, 1973,

The 1ndian Administrative Ser-
vice (Pay) Tenth Amendment
Rules, 1873, published in Noti-
fication No. G.S.R. 384(E) in
Gazette of India deted the 7th
August, 1973,

The Indian Police Service (Pay)
Third Amendment Rules, 1973,
published in Notification No
(3.S.R 878 in Gazette of India
dated the 18th August, 1973.

[Placed in Library., See No. LT-
5528/73}.
Resort or TarrPr COMMISSION RE
FAIR FTICFs OF JUTE-wASED AND FrLT-
8ASED LINOLEUM, EIC.

2

(€))]

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJFE) - 1 beg to lay on the
Table—

(1) A copy each of the following
papers under sub-section {2) of
section 18 of the Tariff Commis-
sjon Act, 1951:—

(i) Report (1971} of the Tarift
‘“dmmission on the Fair Prices
of Jute-based and Felt-based
Linoleum.
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(ii) Goverranent Resolution No.
$6(1)|71-LI(I) dated the 23rd
August, 1973 (Hindi and Eng-
lish versions) notifylng Gov-
ernment’s decisions on the

above Repory,

t2) A statement (Hind: and English
versions) showing reasohs as to
why the documents mentioned
above could not be laié on the
Table within the period pres-
cribed in sub-section (2) of
section 16 of the Teni Com-
mission Act, 1851.

A statement (Hindi and English
versions) explaimng the reasons
for not lay;ng the Ilindi versiom
of the Report mentioned at (1)
(i) above,

{Placed in Library. See No. LT-
5529/173].

3)

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOULTIONS

THmry-FIRst REpORT

SHRI G. G. SWELL (Autonomous
Districts); I present the Thirty-first
Report of the Committee on Priva‘e
Members’ Bill and Resolutions.

13.12 brs,

STATEMENT RE: GURU GOVIND
SINGH MEDICAL COLLEGE,
FARIDABAD

MR. SPEAKER: Shri Khadilkar.

SHRI PILOO MODY (Godhra):
Before the statement is made, since I
have written to you on several occa-
sions, wou d you allow me (s say that
he should answer four questions in his
statement? First. what steps have
been taken to recover the assets from
the old Trust and transter them io
the new frust; second, it has come to
my notice that more fees are bcing
demanded from the stugents. What
has the Minister got to say....
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end inmuﬂ.ng way of putting ques-
‘tions,

BHRI PILOO MODY: Third, will
it be ensured that the term put in by
the students will not be lost? Last,
what is his attitude towards these
students whose qualijfication marks are
not up to the mark?

MR. SPEAKER: You must have a
certain regard for a certain procedure.
You get up any time and s3y any-
thing

- ofy R fagrdt qrodedy (anfoe)
T 9N 71X F §9 33T vaT 197 7Y
gy X gy ¥ 7

MR. SPEAKER: Not after this but
at some other time in some other way.

SHRI PILOO MODY: I have writ-
ien to you three times.
off a2 Ty arsrad) « TF 9T AR
agm AW A AT AR M AT &L L.

QR wElAT T BT R AT
av@ g 7

st qzw fagrr ady: TdfeR
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be asked after a Minister’s statement.

R i
foe et W w3 et fer 2 o

SHRI PILOO MODY: I have writ-
ten to you to say that I wanted to
ralse this issue. You sent word back
to say that the Minister was going
to make a statement. What is wrong
or against procedure in what I have
done?

MR. SPEAKER: That is what you
do not understand.

ft 7y femd (hT) : waw
qERA, AT smAer I oaw 21 KX
w7 fog #¢ faor a1 1 33 I o
f& et wgra qavan 37 = e ¥, An &Y
qIUwY qg fra FT FA a1 w3
TETHT § 9T ZAT WA HATAT WA
A o Y F T RE F S Ay w
q, sn 77 Ay frydr a8 & 7

e S LT ACCIE CL S S bo |

& 9aa (= % ax osg mrar o

SHRf{ MADHU LIMAYE: %71 fra
FTEAY W AT AT AAT F AT H
FRTO0 93T A 23 F

MR. SPEAKER: You should have
sent it to the Minlter, not to me.
AR WA ©F T ®< g v WY
wite. feT &7 wdT g1 w7 qrzg

SHRI PILOO MODY: He is going
to make a statement. What is the idea
of going tbrough this formality if %he

does not give answers to these Ques-
tions I have asked?

MR. SPEAKER: This is not the
way; there are other ways of putting
that.
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (SFIRTR K.
KHADILKAR): Sir, in tte -tat‘ment
1 made in this House on 27th Apri],
1973, 1 informed the Hon'ble Members
that the Chief Minister of Punjab was
considering the constitution of new
Trust which could undertake the work
of shifting the college from Farldabad
to some place in Punjab and running
it on appropriate lines.

Y am happy to inform the House
that a new Trust called the “Guru
Gobind Singh Educational Trust” has
since been registered in Punjab for
this purpose with Giani Zail Singh,
Chiet Minister, Punjab as Chairman
and Shri Sat Pal Kapur, MP. as
Secretary.

In a communication dated August
27, 1973 received from the Secretary
of the Trust it has been stated that
the new Trust has decided to shift
this college to Faridkot and that the
college would start functioning on 1st
November. 1973
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LIC S O O S
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MR. R. K KHADILKAR: So far as
my Information goes regarding the
demand of Rs. 4,000 from those who
are likely to get entrance to this col-
lage, the hon. Members should cealise
that when we undertake the starting
of g medical college, we should at
least have Rs. 1 crore. That is one
thing. The Central Government ia not
in a position to help them at the pre-
sent juncture. In a situation like this,
the authorities concerned with the
Trust have taken the view—In am not
saying that they are right or wrong
to see that the institution is run, I
am not in g position to say what ulti-
mate decision the Trust iz golng to
take.
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Famr & o< 9ay 7% &7 9k fim ¥
¥ w1 A2 qAEET W@ | W B
W% qore AT dIx ¥ A —F e
TRty & e ol refar gmifeas
# fFr—aad oW wgr am  fw wowy
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vavfR AV WY adt &, oY Ag-cdowd
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5z g & 79 v e B 57 S
N g g B s
fagre o) @ 7 ft T awr &
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o, 3o Wififrdns wit & T
WY IFBIR A YPT @ TR, H
feqeg 7 &, I@% fod aesd o,
oy fored o, aaft arga i diy Ay
[, T oft 0w Ay &5 o & fe
W q9 # @ AR QOGN IANY e
fef =R & IR F73 3 A
2qHaRE

MRl. SPEAKER: Mr. Mody has been
1akutg mntcsest and he has been doing
oniy this, asking me: 'what are you
doing? 1t is a very easy thing to
ak He sometimes tclephones to me
also. I am thinking of telephoning to
him m fuiure and ask him: “what are
you doing?’ I went to Chandigarh
last Sunday. I met the Chief Minister
to know what was being done in the
matter. Later on I met the Director of
the Post Graduate Pnstitute to know
what was the position regarding the
students who had got less marks, be-
cause he was a Member of the Medi-
cal Council. This matter has been
made out as though it was an official
matter. There was some private trust;
students were runnlng about to Piloo
Modiii, myself and to the Home
Minjster. So out of sympathy I al-
lowed this matter to be raised in the
House and now it appears as 1 it
hos beome an official or departmental
matter and the Members want to ask
questions. The Minister is a good and
noble gentleman and he also volunte-
ered to give information. But it is
much belter you sit outside and «li«-
cuss it, all of you, leaders and others.
instead of discussing it here It 15 a
very good suggestion.

Regarding the Trust, the Chtef
Minister told me that the trust was
there; it was only the day before
yesterday. I specially went for thls to
Chandigarh. The Chief Minister 18
tbe Chairman of the trust and he waa
persuading me to become the Chair-
man of the Trust as it would be objec_
tiopable if he himself coliecied money
and he was not going to do it. I said
that T was also oot going 10 do it

BHADRA 17, 1805 (SAKA)
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Anywagy, it is for the Minister to see.

About this Medical Council, they
insist that they are not goinE to accept
students baving less than 50 per cent.
marks. The Director advised me that
instead of going into the figures. let
1t be screened by a committee of one
representative of the Medical Council,
one of the Trust’s and one from the
Government and one expert. The'y ad-
vised that this year would be lnst be-
cause the college was not up and
those who were above 50 per cent
should he «pread over in the various
medlcal colleges and Goveinment
s;,hould help them to be admitted in
those colieges. 1 do not know what s
the nosition 1 am just telllng it to
satisfy you. But in guture don‘'t ask
me as if we are answerable for any-
thing that is going on there. In tuture,
when you raise this question, let us sit
outside and discuss ft rather then
raised it here.

SHRI PILOO MODY: I entirely agree
with most of what you said. The only
point on which 1 think there is a
slight difference of opinion is, who
should be responsible for getting the
asmets of the old trust. Wbea thia
matter came up, it was a matter of
public interest which was brought de-
fore the country. As Members of
Parliament, we performed our duty
by bringing it to your notice and
notice of Government and the public
at large Thereafier our request wes
that the Government should take a
hand In helping the transfer of the
assets from one trust to the other, in
other words from Gyan Singh to
Satpal Kapur. We said that the Gov-
ernment must help In this process
because they are ermed with all ma-
ner of powers, I think im this part-
cular case about getting the assets
transferred. Government has been
somewhat delinquent and slow.

MR. SPEAKER: If you were in
that position, what could vou do?
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SHR1 PIL.OO MODY:- I cannot per-
sonally persuade the Government. It
hae to be don. through Parhament,

MR, SPEAKER: It concerns the
Chairman of the Previous Trust.
SHRI PILOO MODY- We do not

want his skin; we only want his bank
account.

SHRI R. K. KHADILKAR: J am
happy that the future of the institu-
fion is in good hands—in your hands—
whether you are in the trust or out-
side 18 not an imporiant matter So
far as the assets are concerned. there
was one nformation that h~ has es-
caped. Now he is very much in India
The entire case has becn referred
to the CBI From the time it was
brought to my notice I have been pur-
suing a course of action, whether It
would be possiblc to freere the a~
counts etc But we do not know
what is in the bank balance now,

w1 v fag (Afearge ) -
% fafecy mza & QAT W g

!zﬂaw?m%,ﬁ?#?o dto wo ¥
CRRAN AL, TR WY, e
o8 A iy 78 ¢, g I A/Y
¢ o aod g oY Ifew agm ¥
5 & o gD T E e s
™28 QX g T ¥ Ao A £
R IR AR FAX qAET TS X
Rwew IR wo F fg T qw
= gore & fo 3o o &)
I TR RAHAIIO AR Mg
S aEd § R Em A g e
oA 237 aftsdw 2 uw TR
W & fad agrasmrmager) afes
% qo1r g fr WTF eizaz ¥ fad oy
sz feda F zoau-5 fraYamn 2,
TP FTAAE ~=TZ AT FREAWT AL
gR & Rfex mr wadas smw gfem
wx 7% fa 336 nm ARl fvE
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SHRI R. K. KHADILKAR:; I have
made it very clear. At this stage we
are not in a ovosition to make any
commitment of financial assistance.
There are other colleges in Banaras,
Patna, etc and the students are wan-
dering about. 1 do not want to go
into all that. At this stage, it is not
possible to make any commitment.

SHRI VASANT SATHE (Akole):
Will the Mmicter consider the prono-
571 to advance some money from Gov-
ernment account to this college, which
wili be adjusted when the money is
recovered, so that the college can be
started?

MR SPEAKER: The camel 1s try.
ing to enter the minister's ‘tent
which is too small He should find a
bigger shemiara for it somewhese,

0 TV WX nig (FF.HNR) :
KA W F OF 1 § wrwe N g
FH Qar g N Iwr shfen o *
W AT % o B X ) T e ¥
WwFRTETE A geiar e
FIAT FIAT AT WMI W AR J T
qEA T WY A e yrEw WK et
N T g Ofr —(CTTmy)
% wger § 5 fam feenfem & agr€
* fog v fear a1 379 To€ A s
AT FLAT AT W EW A<y & vHy
A @ § IR ¢ FY ¥ AW
TR |

SHRI S. M. BANBRJEE (Kanpur):
Sir, before Shri Khadilker leaves let
him meke a statemeéent on the strike
by doctors in Bombay. What is the
outcome of his negotiationat
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MR, SPEAKER: He is a good man
ang he is ever ready to make a state-
ment, like Dr. K. L. Rao. [ wili ask
him,

[ would like to inform the House
that the Minister of External Aitairs
will lay a copy of the agreement on
the Table at 6 p.m. lic has written
to say that he cannol do it earlier
because that is tbe time fixed f.r 1ts
release,

SHRf SHYAMNANDAN MISHRA
{Begu: .ai): At 6 Oclock he can
read o... the statement, If he lays it
on the Table we can Iook at it only
the next morning. We are veiy keen
to know its contents. It is a perfectly
legitimatec demand and I hope you
will agree to it.

SHRI ATAL BIHAR! VAJPYAEE
(Gwalior): There should be a short
discussion.

MR. SPEAKER: I cannot promise
anything. We will consider 1t when
1t is laid on the Table. The agree-
ments and treaties are generally laid
on the Table.

SHRI SHYAMNANDAN MISHRA:
Kither we get the text today or he
should read it.

MR. SPEAKER: If it is a short
statement, he can read it. If it is too
long, 1t will be laid on the Table.

SHRI SHYAMNANDAN MISHRA:
It is an important statement on which
political parties have to give their
coroments. Wc would not be in a
position to do so unless we read the
statement. What is your difficulty in
asking the Minister to read it?

MR. SPEAKER: If it is too long, I
#m sorry, it would not be wvossible.
I it is a short statement which will
take 10 to 12 minutes it coulll be done.

SHRI SHYAMNANDAN MISHRA:
1t is a very legitimate request from
the House which should be considered
by the Chayr.

1762 1.8—10.
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MR, SPEAKER: Kijndly sit down,
Why are you worried? Let me 8#nd
out how long it is, If it is a short
statement, he will read it; otherwise,
it will be laid on the Table.

SHRI SHYAMNANDAN MISHRA:
What is the length of the staiement?

MR. SPEAKER: I do not know,

SHR] SHYAMNANDAN MISHRA:
Do you want to deprive us of the
statement for the whole night?

MRl SPEAKER: He can take it
whatever way he likes,

SHRI SHYAMNANDAN MISHRA;
Why can’t it be made available?

MR, SPEAKER: If it is a short
statement, be can read it out. If it
18 a long statement, he can lay it.
How can I tell you at this time? 1
;ust recvived this intimation from the
Minister and I read it out to you. He
says, he is guing to lay it on the Table
of the House.

SHRI H N. MUKERJEE (Calcutta-
North—East): Whether it is ghort or
long, it has to be made available to
the Members,

MR SPEAKER: I do not know
whether they are going to make avail~
able many copies.

SHRI SHYAMNANDAN MISHRA:
You are ot to carry out the order of
the Minister.

MR, SPEAKER: Don't talk in this
manner. This is a very discourteous
way of addressing the Chair,

SHR] SHYAMNANDAN MISHRA:
You say, here is an order of the
Minister.,

MR. SPEAKER: You have nothing
else to do. It has become a habit
with you,
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w1 g ag ff R § fewm i
Xy € 1 W Ay ar W 7g ferr
I Fed o ~—8: RAWT |
wrerfearn d ? g iy R A Y
w1 fewea 87

MR SPEAKER: These are interna-
tional agreementa. They have their
own obligations,

13.37 hrs.
MATTER UNDER RULE 377

PERMISBION TO THE FORMER MaAHARATA
oF MYSORE T0 AL!ENATE HIS THREE
PALACES

SHRI K. HANUMANTEHAIYA
(Bangglore): Sir, in Mysore State,
there are three Palaces which were
known to be official residences and
they were in occupation of the Maha-
raja of Mysore. I had occasion to
deal with this problem when I was
the Chief Minister and other Chief
Ministers, subsequently, who came on
the scene have also dealt with this
problem.

The problem is that these Palaces,
sccording to the Agreement between
the Government of India and the
Maharaja at that time, at the time of
integration, were an inalienable pro-
perty. They could not be alienated
as a private property by the Maha-
raja who was occupying them as offi-
cial residences. This remained the
position till the Maharaja was officiel-
1y, what is called, the Head of the
State. After he ceased to be the
Mabaraja, in pursuance of the legis-
lation passed by this House, the ques-
tion has arisen whether he can aiienate
this property.

AUGUST 39, 1878
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The Question has arjsen not because
of any move made either by the Gov-
anmant of India or by the Govern-
ment of Myvore but because of the
request or the application made by the
Maharaja and his famlly, The latest
position is that the two Palaces, one
Palace in Bangalore and the main
Palace in Mysore, have not been dis-
posed of. But I understand one
Palace which was at Ooty has been
allowed to be alienated by the Gov-
ernment of India,

AN. HON, MEMRBER: Why?

SHRI K. HANUMANTHAIYA: That
is exactly the point

1 am told, in August, 1970, the for-
mer ruler of Mysore requested that
the condition of inalienability attach-
ed to the three Palaces at Mysore,
Bangaiore and Ooly may be removed.
Subsequent to August, 1970, the Ooty
Palace has been pemnitted to be alie-
nated. I will come to that a little
later as to why it should not have
been done. But the two Palaces re-
mained the main Palace at Mysore and
the Palace at Bangalore.

The Home Ministry, 1 sm told, took
the advice of the Law Ministry. I am
told, the Attormey-General bas advis-
ed that there can be no legal objec~
tion whatever to the Government of
India agreeing to the removal of the
inalienability clause in favour of the
former ruler of Mysore or the perscn
in line of succession. In fact, it was
not a question of legal opinion at all.
This question arose when the Consti-
tution was framed and the instcument
of accession was drafted. They wise-
ly took it away from the purview of
law and legal squabbles and litigation,
In fact, article 363 of the Constitu-
tion makes it explicit that such agree-
ment, sanad, covenant and treaty
cannot be subject-matber of Utigation
even in the Suprame Court. Even
the Supreme Coutt bas no jurisdic-
tion. 1 really feel surpcized that, agter
25 years, legal opinion sbould be



